
IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE 

TRIBUNAL, KOLKATA 
 

COURT No. 2 

 
Excise Appeal No. 78873 of 2018 

  
(Arising out of Order-in-Appeal No.66/KOL-III/2018 dated 16.05.2018 passed by 

Commissioner of CGST & CX (Appeal-I), Kolkata.)  

 
M/s. Exide Industries Ltd. 
 (Mr Gourab Ghosh, Head-Accountants 

91, New Chord Road, Athpur-743128, North 24 Pgs, W. B.) 

          Appellant  

 

VERSUS 

 
Commissioner of CGST, CX Kolkata 

(180, Shantipally, Rajdanga Main Road, Kolkata-700107)    
            

         Respondent 

APPEARANCE : 
 
Shri Somnath Chakraborty, CA for the Appellant 
Shri S. K. Singh, Authorized Representative for the Respondent 

 
CORAM:   

HON’BLE MR. R. MURALIDHAR, MEMBER (JUDICIAL) 
    

FINAL ORDER NO. 75232/2026 
Date of Hearing : 12th February 2026 

Date of Decision: 12th February 2026 
 

PER R. MURALIDHAR 
 

The appellant has taken Cenvat Credit on the imported 

consignments based on the additional duty of Customs shown in the 

Bills of Entry. The credits were taken during the period 2007-08 to 

2009-10. When audit was taken up subsequently, objections were 

raised on the ground that in respect of two Bills of Entry, the same were 

taken based on the photocopy of the manual Bill of Entry. In respect of 

the three more Bills of Entry, they were not in electronic form and 

hence the CVD portion shown was very doubted. A Show Cause Notice 

came to be issued on 18/06/2012 demanding duty of Rs. 31,81,808/-. 

The Adjudicating Authority after going through the factual details and 

documentary evidence placed before him, has set aside the demand. 

Being aggrieved, the Revenue filed their appeal before the 
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Commissioner (Appeals). The Commissioner (Appeals) has set aside the 

impugned order and has remanded the matter to the Adjudicating 

Authority for Denovo Adjudication for fresh verification. Being 

aggrieved, the appellant has filed the present appeal before the 

Tribunal. 

 

2. The Ld. Chartered Accountant appearing on behalf of the 

appellant submits that the verification of the cenvat credit taken on the  

the Bills of Entry was taken up by the Range Superintendent. After 

which, he has addressed his letter to the Assistant Commissioner 

stating that in respect of two Bills of Entry, the assessing officer has 

clearly remarked that due to system technical problem, manual 

proceeding was allowed. In respect of three Bills of entry, he has 

verified the data with the original Bill of Entry and found all the facts to 

be correct. The Ld. Chartered Accountant submits a copy of this Report 

to the Range Superintendent. Based on these submissions, he prays 

that the appeal may be allowed. 

 

3. The Ld. AR reiterates the findings of the Commissioner (Appeals) 

and submits that matter is required to be remanded to the Adjudicating 

Authority for proper verification. 

 

4. Heard both sides. 

 

5. The Copy of this Range Supdt’s verification Report is reproduced 

below:- 
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6. After going through the Range Superintendent’s Verification Report 

sent to the Assistant Commissioner, I find that there would be no 

necessity to remand the matter to the Adjudicating Authority. Vide this 

letter dated 30/05/2011, the Range Superintendent has clearly given 

his detailed report showing the result of his verification. As per this 

report, the CVD portion is found to tally with Rs. 31,81,808/-, which is 

the credit taken by the appellant. There is nothing to indicate that the 
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Assistant Commissioner, Barrackpur Division has doubted this 

verification Report. Considering the above evidence brought in before 

me, I set aside the impugned order and allow the appeal. 

 

7. The appellant would be eligible for consequential relief, if any, as 

per law. 

 (Dictated and pronounced in the open Court.) 

  

  

    Sd/- 

                  (R. Muralidhar) 

Member (Judicial) 

                                                                             

 
  

                                                                             
Pooja 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


